28 7 Papers Laid

Notification under All India Services
Act and Annual Report of Indian
Institute of  Public ~ Administration,
New Delhi for 1980-81.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): T beg to lay on the Table:

(1) A copy cach of the following
Notifications [Tindi and English ver-
sions) under sub-section (2) of section
3 of the All India Services Act, 1951:—

(i) The Indian Police Service (Fixa-
tion of Cadre Strength) First Amend-
ment Regulations, 1982, published in
Notification No. G.S.R. 269 in Gazette
of India dated the 13th March. 1982,

(ii) The Indian Police Service (Pay)
First Amendment Rules. 1982, publish-
ed in Notification No. (».S.R. 270 in
Gazette of India dated the 13th March,
1982. [Placed in Library. See No. LT-
3773|82]

(i) A copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Public Administra-
tion, New Delhi, for the year 1980-81
along with Audited Accounts.

2(i) A copy of the Annual Report
and English versions) by the Govern-
ment on the working of the Indian
Institute of Public Administration, New
Delhi, for the year 1980-81. [Placed

'n Library. See No. 1.T-3774|82]

Notification under Employees’ Pro-
vident Fund and Misallaneous Provi-
_sions Act, 1982

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHA-
RMAVIR): T beg to lay on the Table:

A copy of Notification No. S.0. 986
Hindi and English versions) published
in Gazette of India dated the 6th
March, 1982, regarding application of
the provisions of .the Employees’ ‘Pro-
vident Funds and Miscellancous Pro-
visions Act, 1952 to Educational, Scien-
gific and Training Institutions. Issued
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uader sub-section (3) of section 1 of
the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952.

[Placed in Library. See No. LT-3775
82]

Report of Comptroller and Audit
General of India for 1980-81—Union,
Government (Civil) Revenue Receipts

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): I beg to lay
on the Table a copy of the Report
(Hindi and FEnglish versions) of the
Comptroller and Auditor General of
India for the year 1980-81. Union Go-
vernment (Civil) Revenue Receipts—Vo-
lume I—Indirect Taxes and Volume 11—
Direcl Taxes, under article 151(1) of
the Constitution. [Placed in  Library.
See No. LT-3776!82]

——

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Thirty-fourth Report

SHRI BANSI LAL (Bhiwani): Sir, I
heg to present the Thirty-fourth Report
(Hindi and English versions) of the Com-
mittee on Public Undertakings on Action
Tauken by Government on the recom-
mendations contained in the “Forty-ninth
Report of = the Committee (Sixth Lok
Sabha) on Central Fisheries Corporation
Limited (Ministry  of Agriculture—De-
partment of Agriculture and Coopera-
tion).

STATEMENT RE: CERTAIN ECONO-
MIC ISSUES DISCUSSED DURING
PRIME MINISTER’S RECENT  VISIT
TO UNITED KINGDOM

THE MINISTER . OF FINANCE
(SHRI PRANAB MUKHERIEE): S‘:ir.
The International Development Associa-
tion (IDA) is a soft-loan "dffiliate of the
World Bank. Its programme is of
great significance to low-income develop-
ing countries, especially in Asia = and
Africa.  Tts 6th Replenishment has been
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in serious trouble. The United States
has declined to contribute accorlding to
the agreed schedule and consequently
other important domors have reduced
their contributions in proportion to those

of the United States.
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2. Representatives of developing coun-
tries which participated in the recent
New Delhi consultations had expressed
grave councern at these developments and
'had emphasised the need for high-level
political - initiatives to resolve this prob-
lem. In pursuance of this, the Prime
Minister, during her - recent visit to
London, spoke of this matter to the
British Prime Minister and urged that
non-US domors to IDA VI should waive
the condition regarding pro-rata contribu-
tions so as to avert a disruption of the
IDA programme. It is a matter of
satisfaction that considering the import-
tance of 1DA to low-income developing
countries, many of which are members of
the Commonwealth; the Government of
the United Kingdom has agreed to contri-
bute its full share to IDA VI and also to
cooperate with India in persuading other
donors to do likewise. This is an im-
portant development after Cancun and
shows hod coOntinuing dialogue bétween

¢+ leaders of the North and the South can
promote the cause of international co-
operation even in these difficult times.

3. India and the United Kingdom
have for long been cooperating in  the
areas of trade, industry, commerce,
science and culture.  Britain has also
been providing valuable assistance (o
India for  development programmes.
Prime Minister’'s discussions in London
should result in expanding thesc relauons
still further.

4. Considcring the importance which
we attach to mcreasmg power generation
capagcity, some tidie ago several foreign

» parties had made proposals for the esta-

blishment of a thermal power  station
and for the development of an associated
coal mine. Of these proposals, the
one made by a British consortium with
the support of the Government of the
UK. for a 1000 MW power station was
considered to be the most attractive,
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especially in view of the financing pac-
kage attached to it. As a result of
discussions in London, this financing
package has been improved still further.
Accordingly, we now propose (o enter
into serious negotiations with a British
consortium for the early setting up  of
a power station at Singrauli and develop-
ment of the associated coal mine, with
a view to meeting the acute power shor-
tage in the Northern Region.

STATEMENT CORRECTING CER-
TAIN INFORMATION GIVEN IN THE
COURSE OF REPLY TO DISCUSSION
ON AIIMS, NEW DELHI ON 26-3-82

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): It may kindly be recal-
led that there was a discussion on the
26th March, 1982, under Rule 193, on
the functioning of the All India Institute
of Medical Science, New Delhi. During
the discussions, I had stated that the
patient, Shri Narho Paswan did pot re-
port to the All India Instisute of Medical
Sciences on the 15th January, 1982, on
which date he was provisionally booked
for admission. However, it was brought
to my notice that the patient did visit
the Institute on the said day, as revealed
from the out-patient card of the patient
produced on the floor of the House,by
Shri Ram Vilas Paswan, Hon’ble Mem-
ber. 1 accordingly correct my state-
ment and express sincere regrets for the
incorrect reply.

ot T frem qmEm (gieh-
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